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Shri H, W. Mukerjee (Calcutta—
.Central); Sir, 1 want one clarification.
These officers are under an obligation
ta intimate to you the fact of having
taken some Member of Parliament in-
to custody, In this case, the leader
of a major group in opposition hap-
pens to be arrested and he is on
hunger strike. Now, could I please
submit to you in all modesty that
perhaps 1t is the obligation of the
. officers concerned to let you know the
. condition of Shri Gopalan so that you,
. in your discretion, might inform the
House?

Shri Tridib HKumar Chaudhuri
(Berhampur): Sir, only one word. It
ig not clear from what has appeared
in thg press and from what you have
read out whether Shri Gopalan was
first arcested and then refused pail
and then he went on hunger strike
or whether he first went on hunger
sirike and he wag arrcsted by. the
police on that account. That is not
very clear and there seems to be some
coniradiction  between = what has
appeared in the prcssﬁ‘ﬁnd the tele-
gram that you have read out.

Mr. Speaker: 1 may say that 1
have got another telegram as well. T
wil] find out the facts.

12°19 hrs.

GENERAL BUDGET, 1964-65—
GENERAL DISCUSSION—
contd,

Mr. Speaker: We will now take
up the general discussion of the
budget. The Finance Minister may
continue his speech,

The Minister of Finamce (Shri T. T.
Krishnamachari):  Mr. Speaker, I

have listened with great care and

attention to the speeches made by.

hon, Members on the budget, includ-
ing those of my colleagues. Where
T did not listen, T have gone through/
the text of the speeches as recorded.
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The overall impression of the reac-
tion of the hon. Members to the
budget has, to my mind, not been dis-
appointing. Nevertheless, it seemed
that the considerable time and length
taken be me in trying to outline the
basic policies of Government and fit
the proposals within their framework
have not paid any great dividends. It
may be that my budget speech was
not, perhaps, clear enough to enable
hon. Members to understand the basic
policies and objectives behind the
proposals.
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While my gratitude is due to the
Members who have supported the
Budget proposals generally, 1 would,
if T may be permitted, express my
thanks for the critical apprecialion of
the budget by an hon, Member from
Kerala, an hon, Member from Rajas-
than and an hon, Member from Uttar
Pradesh, In mentioning particularly
the contributions of these Members,
it cshould not be understood that T am
not appreciative of the support of the
other Members to all of whom T am
very grateful.

It must be perfectly obvious to the
House that no Governmenl can cver
bring in a budget with an overall ex-
penditure running to the order of
Rs. 4000 crores without casting some
burden on sociely. What matters is
how that burden is cast. Is the inci-
dence of the burden fair and equi-
table? Is that burden cast in such a
manner that there will be continued
progress so far as the cconomy is
concerned? Is the overall effect cal-
culated to make the economy move
forward or to move_ backward? I
must in all humility submit that the
answers lo these questions as they
relate to the budget proposals before
the House should be favourable.

Again, in all humility, T must ex-
press my regret that many of the cri-
ticisms that have been levelled at the
proposals miss these main pointg but
go on 'to side issues, some unrelated
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to the Central budget, some having
no connection with any of the budget
proposals. It is perfectly clear that
the political overtones that have
-dominated the speeches in the general
debate have to some extent blurred
the principal issues but I cannot com-
plain; the budget session is the time
when the Opposition seeks to drive
the Government out of power, and
any attempt at a straightforward hit
on the bull's eye is a thing that we
on this side of the House should not
complain about. But I do not think
that even the Opposition Members
have tried to hit the bull’s eye and
put the Government out of power,
Apparently, since they were not able
1o do so, they tried the other alter-
natives of political strategy left to
them. Primarily, the attempt on the
part of the Opposition was to divide
the party in power to play on some
imaginary differences in the party...

Shri Nath Pai (Rajapur):
an altempt really necessary?

Is such

Shri Hem Barua (Gauhati): It is
alrendy divided. Why  should  he
accuse the Opposition of that charge?

Shri T, T, Krishnamachari: The
hon, Member who has just interrupt-
cd would concede that there are real
-differences in his party...and the so-
called differences amongst the Minis-
lers themselves, and to say that the
budget doeg not reflect the views of
the hon, Prime Minister or that ad-
vantage was being taken of certain
circumstances to bypass the Prime
Minister's policies, to refer to the
Congress Party's resolutions and to
say that Government were not living
up to them and so on; all these may
be legitimate in political warfare.

Shri Surendranath Dwivedy (Ken-
‘drapara): His own party Members
have done it.

Shri T. T. Krishnamachari: None-
‘the-less they are not valid in any
proper consideration of the proposals
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that are before the House, nor is it
the charter of the Opposition or any
part of it to advise us on this side of
the House on what we as a party
should do or to point to individual
proposals as not being in consonance
with the party's principles. No man
would seek to take medicine for
curing his ills from a physician who
wants to kill him. In this case, the
Members of the Opposition who seek
to give advice o us are not even
qualified physicians, apar{ from the
fact that their mala fides in rclation
1o the Government and the party in
power are well known, It will, there-
fore, be futile for me to go further
into this aspect of the criticism. Like
close companies in which the public
are not substantially interested, there
are also some political parties in
which the public are not substantially
interested. T shall not devote too
murh attention or time to them.
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There were other  criticisms that
ranged over a wide field, It is rather
difficult to classify them. Apart from
the ceriticisms of certain of the spe=-
cific proposals which on the whole
were fewer in number than the genc-
ral ones, the attack ranged over the
following groups of subjects—neglect
of agriculture in the budget, lack of
relief to the common  man, rising
prices, the budget does not indicate
any specific action against concentra-
tion of economic power, opposition
to foreign investment in Indian indus-
tries, absence of mention in regard to
rehabilitation of refugees from East
Pakistan, and no evidence of econo-
mies in administration. Added to all
these were criticisms of a personal
nature directed against me in parti-
cular, which unfortunately were in-
dulged in both by Members of the op-
position as well by some of my hon.
friends on this side. I do not propose
to deal at length with any criticism
aimed against me personally,

The criticisms that my budget does
not represent the views of the party
and that it is a personal budget of
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mine are, to say the least, infantile,
and have been put forward for lack
oR criticisms of substance. On the
other hand, the hon. Member from
Rajkot, representing as he does a
singular point of view, felt that this
budget was not mine at all.

Shri M. R. Masani (Rajkot): The
hon, Minister himself had admitted
this to his own party last Saturday
when he took shelter behind the
Prime Minister.

Shri T, T, Krishnamachari: We
make so many admissions which arc
genuine, .

Shri U, M, Trivedi
Which are not genuine.

(Mandsaur):

Shri T. T. Krishnamachari: On the
one side, it is said that the budget is
not mine and on the other side it is
said that the budget is mine and that
it is a personal one. I shal] leave it
to hon. Members to settle their quar-
rels between themselves.

There is no personality cult about
the budget. There is really no need
for me to claim that the budget is a
Congress Party budget and whoever
presents it represents the Congress
Party. 1 have no objection to any-
body criticising the Congress -Party
as such, and we can meet them on
their ground, but that would be a
different matter, However, if anv
Member of the party wishes to criti-
cise the budget on those grounds, the
proper forum for that is the party
platform and not this House,

Shri U, M. Trivedi: Why not?

Shri Ranga
them tp answer.

Shri T. T. Krishnamachari: T shall
come now to some specific criticisms.
The complaint that no mention has
been made of Agriculture is beside
the point in any Central budget. The
Centre has broadly two methods of
stimulatine agricultural production,
one through the Plan, by means of

(Chittoor): It is for
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providing incentives to production and
by subventions to agricultural pro-
grammes, to minor irrigation works
etc.; and secondly through the medium
of the Central Ministry of Food and
Agriculture which helps the State
Governments in shaping their policy
in regard to procurement and support
prices, the provision of fertilisers, the
reaching of the results of agricultural
research to the farmer angd the like.
Besides these two, through the co-
operative organisation, the Ministry
of Community Development and the
Reserve Bank help in the provision of
credit for agriculturists and also to
finance the marketable surpluses, The
provision in the Plan tp State Govern-
ments is of the order of Rs, 559 crores,
of which the expenditure on agricul-
ture and co-operation as such is of
the order of Rs, .45 crores; on minor
irrigation Rs. 48 crores; on other irri-
gation projects Rs. 136 crores; and
that on power projects which have a
very intimate bearing on agricultural
production Rs. 267 crores. There is
also the provision for other types of
help and stimulation in the Central
Ministries® Demands for Grants. Be-
sides these, T have referred to the
taking up of intencive production
programmes in 80 districts for which
there is already a provision of Rs. 3
crores, and further amounts will be
provided as the scheme gathers mo-
mentum. Apart from these, there is
nothing which the Central Govern-
ment could do by making any special
mention of it in the budget

Mention has also been made of the
need to reduce the price of fertilisers
by hon. Members who certainly ought
to know more about it than myself,
perhaps. The provision of foreign ex-
change year after year for import of
fertilisers has been increacing, while
local production has also been going
un, though not quite as fast as we
wish it. However, there is an over-
a1l shortage of popular tvpes of ferti-
lisers and the use of the lees nopular
varieties needs to be stimulated.
Price is not the factor which is stand-
ing in the way of the increased use
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of fertilisers but the physical short-
ages, and to accept the demand for a
reduction in the Government's sale
price wil] not benefit the consumer
but will only increase further black-
market prices for the more popular
varieties. This is a criticism which
is made without the book. And so is
the mention of lower electricity tariffs
in discussing the Central Budget,
without realising that it ig primarily
a State subject, Even here, I may
add, within the limit of my own ex-
perience, that the agriculturist is
quite prepared to pay the cost. But
what he wants is the connection. He
wants the connection, he wants the
pump, he wants the switch gear—
and that is where he is stumped.

Shri Ranga: He does not want pro-
fiteering by the Agriculture Ministry
in the sale of fertilisers.

The Minister of State in the Minis-
try of Food amd Agriculture (Dr. Ram
Subhag Singh): Profiteering is by
you

Shri T. T. Krishnamachari:
sorry that the hon. Member
rupts. Profitering is something about
the connotation of which he ought to
know better.

I am
inter-

Power tariffs for agriculture are al-
ready, to some extent, subsidised and
anything lower than what they are
now would only mean g heavier sub-
sidy, which again must come out of
the common taxpayer, so far as the
State Governments are concerned.

In regard to the rates of interest at
which loans are provided to the co-
operatives, my hon. friend, Shri Ajit
Prasaqd Jawi from Mysore . . (laughter).
‘Mysore’ need not cause that merri-
ment. He mentioned that the Reserve
Bank is lending at 2 per cent and com-
plained that there are too many inter=-
mediaries in the co-operative field who
raise this inlerest to 8 per cent. May
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I say “Amen”? That is right. He
says that one of the tiers at least

should be broken up and thercby a re-
duction in the rate effected. That is a
point which no one will dispute. But
again, where doeg the Central Govern-
ment Budget come inlo this picture?
Efforts arc being made py the Cent-
ral Ministries of Agriculture and Co-
operation to persuade States to give
up one of the links in these three in-
termediaries. So far, I am afraid we
have not met with any success. This
should not obscure the fact that there
has been a considerable progress, both
in the nature and in the quantum of
credit facilities available for agricul-
ture. It is estimated that the level of
short-and medium-term advances for
agricultural production provided by
the co-operative credit structure in the
last year of the Third Plan would be
about Rs. 360 crores. This would be
associated with a level of outstandings
of central co-operative banks against
primary agricultural credit societies
estimated at about Rs. 340 crores,
which would be in addition to the out-
standings against other types of assis-
tance of over Rs. 85 crores, making a
tota] in all of Rs, 425 crores.

Shri Ranga: Nothing at all.

Shri T. T. Krishnamachari: To-
wards the end of the Fourth Plan, this
fizure should reach Rs. T10 crores.
However, the co-operative banks are
now not concerning themselves with
the provision of credit for ggricultural
production only; they are being called
upon increasingly to finance a variety
of other activities in the co-operalive
sector, such as marketing and proces-
sing of agricultural products, small-
scale industries and distribution of
consumer goods and sp forth. The
operations of the co-operative banks
are assuming dimensions which are
comparable to the operations of the
joint stock commercial banks which,
hon. Members know, were the main
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constituent of the banking system in
the country pefore the co-operative
sector assumed these proportions in its
tiunsactions. The impressive growth
of the State and Central co-operative
banks is in no smal] measure due to
the massive support that they are
getting from the Reserve Bank of
India which provides assistance by
way of: (1) short-term loans to
State co-operative banks for seasonal
agricultural gperations and marketing
of crops; (2) medium-term loans for
specified agricultural purposes;
(3) short-term loans to State-co-opera-
tive banks for production ad market-
ing of handloom proucts; and (4)
loans to State Governments from the
National Agricultural Credit (Long-
term Operations) Fund for participa-
tion in the share capital of the
co-operative credit institutions at
all levels. The assisance provided
by the Reserve Bank has shown
a sharp increase. Short-term loans
sanctioned in 1962463 amounted
to Rs. 163.94 crores against the
limit sanctioned of about Rs. 12
crores in 1951-52. The outstandings
of these loans at the end of 1962-63
were of the order of Rs, 124 28 crores;
outstandings of medium-term loans on
the same date were Rs, 10.56 crores,
ag against nil in 1952-53.

It may be pointed that the Bank
provides short-term loans for seasonal
agricultural operations and marketing
of crops at 2 per cent below the bank
rate, and for the production and mar-
keting of handloom products at 1} per
cent below the bank rate. Similarly,
medium -term loans for agricultural
purposes are provided at 1% per cent
below the bank rate. No such con-
cess’ong are available to any of the
commercial banks.

The rapid progress achieved in the
operation of the co-operative banks
has also an important Bearing on the
currency and credit situation in the
country, The continuation of the pre-
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sent policies will lead to a greater im-
pact in this direction. The Reserve
Bank as the Central Bank of the coun-
try is vested with responsibilities in
the matter of monetary stability and
the development of banking on sound
lines. For enabling it to discharge
these responsibilities satisfactorily, it
has been vested with wide powers un-
der the Banking Companies Act, 1949,
of regulation and control over joint
stock commercial banks which are an
important source of credit for com-
merce, trade and industry. This Act.
however, specifically excludes co-
operative societies from its purview
and hence is not applicable top co-
operative banks. The progress made
in the last 15 years or so has made it
increasingly clear that the present
position under which the co-operative
banks are outside the statutory con-
tro]l of the Reserve Bank needs to be
reviewed.

On the question of prices, several
hon, Members had made some com-
ments. Considering that the main
reason for this, as the House is aware,
was the decline in agricultural pro-
duction, the scope for action through
budget proposals is necessarily
limited.

Shri Ranga: Question.

Shri T. T. Krishnamachari: 1 have
tried to keep deficit financing at a
moderate level; and the monetary
policy weapon will also be used as
and when necessary and kept im
proper gear.

In the case of foodgrains, the only
solution, to my mind, is to increase
government control over the system of
distribution at strategic points. The
State Governments must be prepared
to enforce the various regulations af-
fecting transactions at the wholesale
traders’ end and those engaged in the
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processing of foodgrains. If the short-
age persists, the country must be pre-
pared for the imposition of some form
of control gver distribution, however
unpleasant they may be.

Shri Ranga: Question.

Shri T. T. Krishnamachari: If 1 do
not dwel]l on the subject of prices at
some length, it is not because I do
not consider it to be a matter of major
concern, but only because ] think that
the problem can be dealt with only by
a major review of policies other than
those relating to the budget; and this
is being done in consultation with the
State Governments. I for my part
consider it essential for Government to
take a decision well before the sow-
ing season for the kharif crops. Simi-
larly, for other needs of the low and
middle income groups, some devices
will have to be thought of to keep the
prices at a reasonable level,

At the same time, 1 canp only say
that 1 am not particularly happy at
the dichotomy that has been imported
by some of the speakers in their
speeches between  town  and rural
folks and between agriculturists and
non-agriculturists in the matter of
prices to be given {o their produce
and for the regulation of prices for the
consumer. In fact, every human being
who is a producer not only consumes
some part of his products but a whole
lot of other things. Any general in-
crease in the price level would, while
it may benefit the agriculturists in re.
gard to his marketable surplus, at the
same time make serious inroads into
the purchasing power provided by that
surplus if prices of other articles he
uses go up. In the same way, sub-
sidising of prices for urban dwellers
and the cost of it to Government must
inevitably come out of the people in
the shape of taxes. So, in dealing
with these problems, what we should
do is not to divide the people even
in our minds, but insist upon govern-
ment to have an integrated and inter-
related view of the infra-structure of
the price situation in the country.
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I would repeat what I said in my
Budget speech that Government will
have to evolve an integrated policy for
incomes, wages, consumption and in-
vestment, and this cannot be the task
of the Central Government and the
institutions under it alone. The State
Governments and the political parties
who have an influence on Government
policies musf alsp make their contri-
bution in evolving such g policy.
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A complaint was made by hon.
Members—fairly eloguently by my
hon. friend from Bengal, Shri H. N.
Mukerjee—about there being no men-
tion of refugee; from East Pakistan in
the Budget speech. The allocation
for this purpose hag to come out of
the budget of the Ministry of Works,
Housing and Rehabilitation, which has
also a provision for the Dandakaranya
Project. As I have said in the final
paragraph of my Budget Address, if
this problem assumes a greater dimen-
sion, which let ug hope we will be
spared, more moneys wil]l have to be
found, and the House will be taken
into confidence at that time. The-
Budget Address is not a collection of
emotional sentiments only, and it will
be wrong, therefore, to blame the Gov-
ernment or the Finance Minister for
the t'me being for not highlighting
many of the specific itemg for which
detailed allocations have been made
in the Demands for Grants of the
various Ministries,

Again, the question of economics.
in administration was raised. I have
drawn attention to this fact in the
last paragraph of my Address, and
this is indeed a matter of serious con-
cern to me. I must begin by correct-
ing the statement of the hon. Member
from Rajkot, that there has been a

large increase of Rs. 191 crores in
administrative expenditure.

Shri M. R, Masani: I said Civil’
Expenditure.

Shri T. T. Krishnamachari: T stand
corrected, administrative civil®
expenditure.
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The break-up of the increase in
civil expenditure of Rs. 191 crores is
&s follows: Rs, 62 crores is on account
of self-balancing items matched by a
: corresponding increase in revenue
receipts, and do not represent any
net outgo. There is an increase of
Rs, 53 crores on account of grants to
States. both for Plan and non-Plan
‘purposes, and an increase of Rs. 36
crores for the servicing of public
- debt, most of which has been for
-developmental purposes,......

Shri Ranga: Question.

Shri T. T. Krishnamachari: .... an
increase of Rs, 10 crores to cover the
payment of increased dearness allow-
ance to low-paid employees, an in-
crease in the statutory grants to States
besides grants for agriculture, medi-
cal. public health etc., ali amounting
to Rs. 18 crores. Thig
and large, the reason for the increase
of Rs. 191 crores in civil expenditure.

I may mention here that the Minis-
“try of Home Affairs is being
strengthened with an Administrative
Reforms Division. The hon Member
from Orissa, Shri Dwivedy, and a few
other Members made the ponint that
-many recommendations made by the
Estimates  Committee ang other
Parliamentary Committees, as well as
by commitices sot up by Govern-
ment, from time to time, were yet to
be implemented. The intention is
that the Administrative  Reforms
Division should comprehensively
examine the recommendations of the
several Committees that have, over
a period of years, gone into the ques-
tion of economy and efficiency in
- administration, and process them
quickly for implementation.

Two gther eriticisms which have an
-economic bearing are those relating
to concentration of economic power
ang private foreign capital.  The
. criticism, from the opposite side and
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from their sympthisers on thig side,

in regard to concentration of economic
power has by reow become an oft-ve-
peated one. It is significant that free
use should have been made of alleged
references in the Mahalanobis Com-
mittee’s report, which, I understand,
is not yet a public document, I do
not propose to explain further the
nature and content of the concentra-
tion of economic power. 1 am not
here to disprove that concentration
has taken place to some extent. In
a developing economy a certain
amount of proliferation in industrial
activity on vertical lineg can be per-
mitted, both from the point of view
of the advantage of economies of
scale and of efficiency in manufacture
operations. It means that companies
engaged in manufacture of one item
may proceed to manufacture articles
of a related wvariety. Even here,
when 1 was Minister for Commerce
and Industry, I discouraged the big
producers from taking up production
of gncillaries for the reason that
ancillaries for all users, ag for in-
stance the ancillary equipment for
motor vehicles. should be produced
at one place, so that each producer
does not have to po in for the limited
production of ancillaries, But, un-
fortunately, in some cases, motor
manufactuers have also taken up the
manufacture of ancillary egquipment.
The type of concentration which is
pernicious in its effects is the horizon-
ta] projection in which one group of
producers extend their activities to a
number of non-allied lines ¢o as to
get a big coverage, How this con-
centration of power operates in the
matter of keeping prices at a high
level, in the matter of cornering
essential supplies and in ultimately
exercising some kind of political
patronage are all today matlers of
opinion, not always based on facts.
So far, any expression of opinion on
this question has amounted merely to
a mention of the fact of concentration
without throwing any light on its
effects or on the devious ways in
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which they are felt over the entire
economy. So much so, in assessing
the effects, there is an element of
guess-work, or there is an element of
fear, which more often than not, is
being turned to propaganda purposes.

As the first systematic step for
combating the ill effects of such
power, 1 have proposed the appoint-
ment of a Monopolies  Commission.
It seems to be a matter of some
amusement to hon. Members, often-
times amusement mixed with unfair
criticism, that such a Commission is
proposed to bhe appointed under the
Commission of Enquiries Act. Hon.
Members who have criticised the
proposal for the appointment of such
a Commission, and have equated it to
one more of the several committees
that Government appoints, have done
80 without a knowledge of the facts.
There is at present no law covering
monopolies on the statute-book. The
present laws, including the Companies
Act, do not provide any method by
which there can be a straightforward
reduction of concentration of power
for specific purposes in view. These
laws will have to be framed. I could
have brought in a Monopolies Com-
mission Act before bringing into be-
ing the Commission proposed in the
Budget, but that would be, in a
sense, putting the cart before the
horse, and I would have had then to
draw largely on the experience of
foreign countrieg in this regard.
That might or might not be suitable
for our purposes. The intention is that
this Commission of Enquiry, after
going through the collected facts and
making certain enquiries thereon,
should give us a draft law and if
Parliament could be persuaded to pass
it quickly, the Commission itself may
sit down to exercise the law on the
basis of their acquired experience in
regard to the existence of concent-
ration of economic power and the
sbuses connected therewith. It is
not necessary for this Commission
of Enquiry to take years to give us
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a draft law. The time factor would
of course, depend really on the extent
and the nature of information avail-
able and not on Government's wishes
to expedite this type of work, or its
alleged desire to retard the bringing
into being of a law for this purpose.
This is all that is intended to be
done, and J cannot see how anybody
who is at all serious in his approach
to this problem, can with fairness
eriticise Government's proposals in
this regard.

Supplementing what I have already
said, I may draw attention to the
substantial increase in the assistance
that Government have extended to
new entrepreneurs and to small
industries, the most important objec-
tive in which is to encourage com-
petition and reduce the dominance
of large groups, Apart from certain
now measures like the Unit Trust to
which I referred in my speech, the
establishment of the National Small
Industries Corporation, Small Indus=-
tries Service Institutes, various
Boards for different cottage and
handicrafts industries, for Govern-

mental, technical, financial and
marketing assistance, establishment
of State Financial Corporations,

institution of the State Bank of India
schemes of lending and the Credit
Guarantee scheme for encourage-h
ment of commercial banks' lending
to small industries, are measures to
increase decisively the participation
of medium and small industry in the
process of industrial development
and to offset the natural advantages
enjoyed by larger enterprises.
Largely in response to these mea-
sures the quantum of assistance
given by banks to small-industry
has more than doubled in the course
of three years, increasing from
Rs. 21 crores in June 1960 to Rs. 43
croreg in June 1963, the annual rate
of increase being more than 25 per
cent per year, These sums no doubt
are small, but commercial bank
lending as such to the organised
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small-scale industrial sector has to
be considered in the context of the
very smallness of this sector, Thus,
the paid-up capital of small public
limited companies, below Rs, 5 lakhs
each, formed barely three per cent
of that of all companies.

A good deal hag been said in the
course of the debate about private
foreigmr capital. There have been a
number of policy pronouncements on
the subject and I may here reaffirm
that there has been no change in that
policy. What has been engaging the
attention of Government in the re-
cent past is a re-assessment of perfor-
mance within the framework of that
policy. The target for the contribu-
tion which private foreign capital
would make towards bridging our
foreign exchange gap had been set at
Rs. 300 crores for the Third Plan as
a whole. The actual level of private
foreign investment in India has re-
mained at the much Jower level of
about Rs, 30 crores per annum for the
first two years of the Plan, Excluding
retained profits the inflow of capital
from abroad will be less, While no
estimates of foreign exchange re-
quirements for the Fourth Plan have
yet been made, a few things seem to
be reasonably clear, Firstly, the
Fourth Plan will be bigger than the
Third Plan. Secondly, we cannot
expect the countries which are help-
ing us to keep stepping up the level
of their aid as our Plans grow bigger.
Thirdly, with the heavy increase in
the burden of debt repayment for the
Fourth Plan referred to in the Budget
speech, we must rely only on that
type of external finance which will
not further aggravate the debt repay-
ment burden in the immediate future
and equity investment is one such
form of finance. Finally, in the
Fourth Plan, we must clearly embark
in a big way in new fields of develop-
ment. particularly, electronics and
automation, for which even on tech-
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nological considerations, collaboration

with reputed manufacturers abroad
would be necessary &nd even
desirable,

The question to which we have ad-
dressed ourselves is not one of modi-
fying our policies regarding private

foreign capital, but of tulfilling
them. One of the major difficulties
which foreigners have legitimately

complained of is delay in geliting
clear and decisive answers to their
proposals for investment about which
some questions have also been asked
in this House. Obviously, the answers
to such complaints must be in accord
with our policies but they must be
prompt and decisive. A streamlining

of the administrative arrangements
to deal with such proposals has,
therefore, been made,  So far as the

budget proposalsg are concerned, our
aim has been to remove certain dis-
incentives. It ig obvious that if a
foreign firm has investment in India,
it must have a number of foreigners
in the undertakings in which it parti-
cipates; the more so because we en=
courage foreign investment, particu-
larly in fields in which the level of
technology is of a high order, The
level of personal taxation in this
country which is geared to our own
conditions and our philosophy has
created problems for  expatriates
working here and the budget proposals
give them a certain degree of relief.
Incidentally. this relief extends to
foreign employees in all enterprises,
including the public sector, Then, we
have extended the rate of taxation of
royalties to payments on account of
engineering fees, which again are not
exclusive to firms with private foreign
investment, but include other projects
ag well, including those in the publie
sector. We have also removed the
disincentive to foreign firms to have
their offices and representatives in
India to buy pgoods for exports by
withrawing the business connection
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principle in respect of exports, Then
again we have made it possible for
Government to facilitate investments
by foreigners in securities, gs distinct
from equity, and also made the ap-
plication of tax relief to foreign
techniciang and to interests earned on

foreign loans more flexible. These
concessions again are not in any
sense exclusive to projects  with
private foreign investment, The

main fiscal benefit to private foreign
investment in the budget flows from
the decision to exempt inter-corpora-
te dividends from supertax  This
decision again is in no sense exclu-
sively meant for foreign companies
investing in India and applies with-
out distinction to all inter-corporate
investment. Indeed the only change
exclusively applicable to all foreign
firms is the increase in the tax rate
from 63 per cent to 65 per cent in the
case of those foreign firms who
operate through branches and whose
dividends are declared abroad. We
are not anxious to encourage foreign
companies to operate in India through
branches and what we are anxious to
see is a growth in Indian companies
which have private foreign capital in
them, but the companies should be
Indian c¢ompanies incorporated in
Indiag and declaring their dividends in
India,

The point has been raised whether
our policy regarding equity invest-
ment in the public sector has under-
gone any change. The policy in re-
gard to private participation in pub-
lic sector projects stands today exa-
ctly as it was defined in the Indus-
trial Policy Resolution of 1956. It is
worth quoting from it. The Indus-
trial Policy Resolution clearly states
that the inclusion of certain industries
in Schedule A of the Industrial
Policy Resolution does not preclude
“the possibility of the state securing
the co-operation of private enterprise
in the establishment of new  units
when the national interests so re-
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{ransport,
and atomic

quire. Railways and air
arms and ammunition
energy will, however, be developad
as Central Governmeni monopolies.
Whenever co-operation with private
enterprise is necessary, the State will
ensure, either through majority parti-
cipation in the capital or otherwise,
that it has the requisite powers to
guide the policy and control the
operations of the undertaking.”

In pursuance of this policy, many
public sector projects do have private
foreign investment in the equity, We
would certainly be glad to take in
such participation in  industries,
particularly where technological con-
siderations make such participation
desirable, provided the terms and
conditions are satisfactory,

Another question which was raised
was whether we have made any
change in regard {o the policy of the
percentage of equity stock  which
foreigners can hold, Clearly, in the
public sector, they cannot hold any-
thing but a minority position; other-
wise the project cannot be described

ag a public gector project. In regard
to the private sector, the policy of
preferring a minority participation

and making exceptions to this rule
only in suitable cases and in excep-
tional circumstances continues un-
changed,

I do not propose to deal further
with the working of the public sector
undertakings beyond what I had
stated in my Budget speech. Hon'ble

Members who doubted the wisdom
of asking the public sector under-
takings to make profits or in other

words to create surpluses have been
adequately answered by my colleague
Mr, Bhagat. However, it may be
worthwhile mentioning what happens
in the Soviet economy. Amongst some
of the observations made on the pro-
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fits in the Soviet Economy, the follow-
ing has been said;

“More attention by the West to
the factor of porfits in the Soviet
economy is advisable also because
of its rapidly increasing relative
importance in financing ‘accumu-
lations’ in the Soviet national in-
come. In fact, the importance
of the turnover tax, which until
lately was the main instrument
of financing state budgetary and
non-budgetary expenditure. seems
to have been overshadowed by
that of profits during more recent
years.".

13 hrs.

The budgetary revenue including
allocations from profits and direct and
indirect taxation in the Soviet Union
between the years 1956 and 1961 has
been 109 per cent of what obtained
in 1955 in 1956, 129 per cent in 1957,
160 per cent in 1958, 183 per cent in
1959, 200 per cent in 1960 and 213
per cent in 1961. The nect profit of
the enterprises and economic organi-
sations, on the basis of 100 per cent
for 1955, has been 105 in 1956, 125 in
1957, 161 in 1958, 184 in 1959, 203 in
1960 and 218 in 1961. The most vigo-
rously growing major items in the
State revenue are the allocations from
profits which during the seven years
1955—1961 increased by 101 per cent,
while the revenuc from the turnover
tax increased by 28 per cent and
that from direct taxation by only
21 per cent. As T said these figures
have been compiled from sources the
origin of which is from the Soviet
Government,

It will, therefore, be seen that once
the State embarks on a programme
of industrialisation under its aegis, it
must expect these enterprises to make
substantial contributions to  the
State’'s exchequer. My view, expres-
sed in the budget speech, continues

MARCH 10,

1964 Budger—

General Discussion

4672

to be the same, that the State enter-
prises must make increasing surpluses
available or in the alternative at
least finance their own expansion. I
think it applies to everyone of the
State undertakings including the rai]-
ways. If, however, in any particular
project or a public-sector enterprise,
Government feels that the prices have
to be subsidised in order to encourage
producers to produce more or to re-
move distortions in the standards of
living in the case of lower-income
groups, then these must come out of
straight subsidies from Government.
1t is, therefore, wise not to confuse
what is the obligation of the State to-
wards the lower-income groups and
its responsibility in regard to returns
from capital provided to industries or
other enterprises. These are two differ-
ent matters, and any mixing up of the
two can only confuse us in rega-d
to the basic objectives that we have
in mind in promoting the public sec-
tor projects.

The lack of relief to the common
man in Central excise duties has
been the burden of the song of many
of the hon, Members who spoke. This
has been made a platform for agita-
tion of certain Opposition parties.
Kerosene and cloth have been high~
lighted as items where a reduction in
the excise levy will go to reduce the
cost to the consumer, But nobody
has told me how this is to be ensured.
These again, Sir, are commodities in
short supply and the ruling prices,
where distribution  control is not
effective, are much higher than what
they ought to be. In order to ensure
that cloth is being supplied at rea-
sonable rates, what is needed is a
more Ttigid control over distribution
rather than a reduction of excise
duty, which, if made, is certain to be
mopped up by the middleman.

In regard to kerosene, it is knowmn
that the basic article js imported
and any increase in supplies will



General

4673

mean a strain on our meagre foreign
exchange resources. It is also com-
mon knowledge that quite an appre-
ciable- quantity of low-grade kerosene
is mixed with lubricating oil and
used by lorry transporters as fuel in
substitution of high-speed diesel oil.
This leads to the other complaint that
the common man does not get pure
kerosene even for the high price that
he pays for it. A mere foregoing of
a part of the revenue by the Central
Government will not make kerosene
cheaper for the common man.

When people talk about matches, 1
do not know what to say, How
much will the common man’s burden
be lightened by my reducing a few
rupees on matches? It will be mop-
ped up again by the middlemen. The
removal of the excise duty on gram-
ophone records has also caused a lot
of merriment though it is not the rich
man who uses the gramophone re-
cords. But people who do not know
about the rura] areas speak about
them here, and they would rcalise
that it is a form of amusement in
rural areas. But I have not done
that to benefit the common man. The
income from it is so miserably low
that it is not worth-while keeping it
in the statute-book. My position is,
I am quite prepared to forego some
of the revenues from these essential
commodities by way of excise duty,
if only hon. Members will tell me
how every naya paisa that I give up
reaches the commwon man, I am
perfectly certain in my mind not only
in regard to my personal experience
but in regard to the facts that face us,
that any reduction now will only
mean that the middlemen will bene-
fit, And it may be that the scope of
the relief afforded directly to the
consumer by a reduction in excise
duties, while it is limited, is likely
to be abused. In fact, as I said in
my budget speech, excise duties have
to be raised for the purpose of mop-
ping up that portion of prices which
goes into the pockets of the middle-
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men who take advantage of scarcity

conditions, and also for imposing a

measure of restraint on demand m

period of scarcity,

That is the philesophy behind our
policy in regard to excise duties.
Where controls over distribution are
not exercised and it is not possible
lo secure a direct reduction in prices
to the people, it is our aim at least
to reduce the middlemen’s margins
5o that the money coming to the
Government coffers can be used for
the people, To use these instru-
ments in an effective and sensitive
way, we have also asked Parliament
talconcede bowers to Government to
raise the rate of duties by executive
order up to a certain extent,

Broadly speaking, there has been
very little increase in excise duties in
this budget. The excise duty on iron
ang sicel will yield only just a little
more than what was being obtained
from the Iron and Steel Equalisation
?und, which is being abolished, The
Increase in the revenue comes mostly
from higher duties on flat products
which are in short supply and com-
mand a black-market price. The ad-
;!ustment of duties on yarn and cloth
Is again due to a short supply of fine
and superfine yarn, spun out of foreign
cotton, which have also a large ele-
ment of foreign-exchange content in
them. In the process, there has been
& reduction of dquty on fabrics which
are manufactured out of indigenous

cotton. The incidence has been shift-
ed: this will partly counteract the
poaching into excise revenue by

powerlooms, assuring at the same time
certain preferential support to the
handlooms. The affected interests are
no doubt unhappy and will continue
to be so, but I have no doubt that they
will in time settle down to the new
rates.

I will now make a reference to the
specific tax measures before I con-
clude, We have, during the last week,
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explained the tax proposals more ful-
ly in a series of official hand-outs, and
I shall make fuller notes on the pro-
posals available to the House by the
time the Finance Biil is taken up for
consideration. On -the specific criti-
cism by the hon. Member from Raj-
kot that there is no relief to the cor-
porate sector since the budget pro-
posals are expected to bring in an
additiona] revenue of Rs. 11 crores
from this sector, I will only say that
lo concentrate attention on the over-
all figure of revenue without going
into specific tax reliefs is to miss the
point.

The new structure in persona] taxa-
tion has been explained in the press
and it may not be necessary for me
fo go into it again beyond pointing
out that at income levels below
Rs. 15,000, even in the few cases in
which there is an increase in the
income-tax, after deduction of the
compulsory deposit, the increases are
marginal, In fact, in thc case of in-
comes where the tax element itself is
small, the relief cannot be indicated
by any sizeable figure. The new strue-
ture is a considerably simplified onc
and has a smoother progression, in
arriving at which there has been a
marginal amount of higher incidence
at a few levels of income. It should
be understood in the proper perspec-
tive.

In the course of the debate, a few
suggestions have been made about the
Annuity Deposit Scheme. One of the
suggestions has been that the scheme
should be optional. I am afraid it is
not possible to agree to this sugges-
tion except in the case of old persons.
1 am prepared to make it optional for
persons above the age of 70. I am also
prepared to consider giving of option
to a person who does not want to make
the annuity deposit for any special
reasons of his own of opting out of it
by paying tax which would be higher
than the tax that would have been
normally payable on this portion of
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the income. Such opting out will have
to be made unattractive as it would
not be in keeping with the objective
of leaving a reduced expendable in-
come in hand. The rates to be applied
will require fuller consideration. On
the other hand, it has also been sug-
gested that persong may be given the
option of not receiving the annual re-
payment when it falls due. I am
afraid it is not possible to agree to
this either, Whether the payment is
taken or not, as the amount will have
accrued to the person concerned, it
should be treated as income in that
parlicular vear.

There are two points on which the
Finance Bil] introduced by me is at
variance with what I have stated in
my Budget Specch. The first relates
to Jthe failure to indicate the first
slab which will attract gift tax, name-
Iy, gifts above Rs. 5,000. I am taking
steps to move an amendment to the
Bill to keep the cxemption limit at
Rs. 5000 as was mentioned by me in
the speech, Al] the subsequent slabs
in the rate structure for Gift Tax have
been worked out on this basis. It
was through an oversight at the prin-
ter's end that the necessary piovision
was not included in the Bill,

The other discrepancy is largely due
to a misunderstanding of my inten-
tions,—but is not one of g serious
character—between my Budget Speech
and the appropriate provision in the
Finance Bill. 1 stated in my Budget
Speech thal the development rebate
in its present form will cease after the
1st of April, 1966. In the Finance Bill,
Clause 8 in respect of section 33 of the
Income-tax Act, says .that the deve-
lopment rebate would cover a further
period of three years from now which
takes it to 1967. I do not propose to
amend this portion of the Finance Bill
and it might be taken that the present
position will continue until three years
from the date of notification.
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It has been represented to me that
I should indicate Government's policy
in regard to the grant of development
rebate after three years from now. At
present, the development rebate ap-
plies at a uniform rate of 20 per cent,
having been reduced from the previ-
ously prevailing rate of 25 per cent.
In the case of one or two industries,
the rate is higher. When the deve-
lopment rebate was reduced from 25
per cent to 20 per cent, there was a
certain amount of criticism that peo-
ple had already made commitments
in the expectation of a rebate of 25
per cent and the plea was made that
changes in development rebate should
be made with due notice, This is a
legitimate point and when a higher
rate of deveclopment rebate was an-
nounced for the coal industry, it was
made applicable for a certain period
of time. The implication of the state-
ment in the Budget Speech is that the
existing rates will continue to be in
force till the beginning of the Fourth
Plan. Now it has been extended by
a year. In the light of the priorities
of the Fourth Plan, a fresh system of
rebates may have to be introduced
and, therefore, a notice had to be given
to industry that such a change might
be made. This does not, however,
mean that the system of development
rebates is going to be scrapped alto-
gether. The budget proposals have,
in fact, given fresh incentives to in-
vestment in certain key industries by
lowering the rate of Corporation Tax
on them and there can be no question
of reducing the development rebate
in respect of them even in the Fourth
Plan, because they will obviously con-
tinue to be important, In the next
Budget, Government hope to announce
the rates of development rebate to be
made applicable during the Fourth
Plan period. Present thinking indi-
cates that this will be on a graduated
scale weighted in favour of the essen-
tial industries with a higher capital
content.

The hon. Member from Mysore, Shri
A. P. Jain, criticised the allowance of
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the statutory deduction at 10 per cent
of the capital base in the new surtax
which includes a certain amount of
loan capital on the ground that, gene-
rally, the rate at which interest pay-
able on such loans is much less than
10 per cent, I may point out that
under the provisions in the Surtax
Bill, the amount of interest payable
is added back to the profits for sur-
tax in order to avoid a double deduc-
tion.

It was also saig that the exemption
of linter-corporate investment from
super-tax would facilitate inter-lock-
ing of companies and increase con-
centration,

Shri A. P. Jain (Tumkur): I in-
cluded preference capital and deben-
tures, e

Shri T. T. Krishnamachari: So far
as preference shares are concerned,
the dividend changes and nothing
could be done about it. One objective
in the new proposals in regard to ex-
emption of dividends on inter-corpo-
rate investments from super-tax is to
simplify the structure and to remove
certain anomalies inherent in the diffe-
rentiation between companies incor-
porated on different dates, etc. We
must also remember that while inter-
corporate investments may be one form
in which dominant groups extend their
sphere of control, such investments in
the main, provide investment oppor-
tunities for corporate savings, most of
which serve socially useful purposes.
To the extent they do not, and lead
to any increase in concentration of
economic power, non-flscal measures
such as the decisions of the Monopolies
Commission, and as T had indicated in
my Budget Speech, the Company Law
regulations will be used to combat
them. Again given the need fc!r
generating corporate savings, it s
better that they lead to the formation
of independent and competitive com-
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panies than to the formation of units
prpducing unrelated end-products
unider a monolithic ownership and
management, as would be the case if
these are undertaken by wings of one
big unit.

Some other points, capable of being
revised, have also been represented to
me, but I would like to consider them
in greater detail before I express any
view. For instance, it has been re-
presented that the levy of capital
gains tax on bonus shares issued out
of share-premium moneys required to
be differentiated. In fact, in 1957,
when I introduced the tax on the issue
of bonus shares, 1 had exempted this
category because it is money found
by the party. It has also been repre-
sented that the total impact of Estate
Duty and tax on capital gains and
other incidental costs in respect of
property received by inheritance which
may have to be sold to pay the estate
duty should not be such as to cover
the entire value of the inheritance.
All T can say at this stage is that
these points are under examination.

The complaint made by those inter-
ested in industries about there being
no concession at all would perhaps re-
quire some answer. I may tell the
Howuse that in the process of framing
my tax proposals, 1 had these pro-
posals tested on the balance sheets
of some of the bigger companies. In
doing so, I did not take into account
the concessions given in respect of
rebates on corporate tax or on surtax
to certain industries. But I did take
into account the surtax and the divi-
dend tax on the basis of dividends dis-
tributed in the past year. Out of 31
companies examined, 19 companies
were paying super profits tax in the
previous year. In the case of all
these 19 companies, the tax as a per-
centage of the total income that would
be levied according to the budgetary
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proposals would be less. In the case
of some of the companies which were
not liable to pay super profits tax, the
position will be different. It only
reveals that the operation of the super
profits tax was somewhat uneven, and
put an additional burden on many of
the companies, while some got away
with the advantages.

In the same way the criticism which
I find not only voiced in the House but
outside in the Press about there being
no relief is not correct. In the case
of a married persen with more than
une child in the Rs, 4,200 bracket, after
deducting the compulsory deposit
where earned income other than sala-
rieg was concerned, he was paying
Rs. 60°90; he will now pay Rs. 36°00.
That is all that you collect from them.
In the next bracket of Rs, 5,000 he
was paying Rs. 93*10; now he will pay
Rs. 84°00. In the next slab of Rs. 6,000,
he was paying Rs, 176.60; he will now
pay Rs. 184°00. In the case of the
next bracket of Rs. 7,500, he was pay-
ing Rs. 338.73; he will now pay
Rs, 334:00. In the Rs. 9,000 bracket,
he was paying Rs. 549-91; he will now
pay Rs. 559. In the Rs. 10,000 bracket,
he was paying Rs, 690.00; he will now
pay Rs. 709 00. As against this, in-
cluding compulsory deposit, they were
paying in the case of Rs. 4,200 bracket
Rs. 185:90; in the case of Rs. 5,000
bracket. Rs. 242:10; in the case of
Rs. 6,000 bracket Rs. 352°60; in the
case of Rs, 7,500 bracket Rs. 544-17;
in the case of Rs. 9,000 bracket
Rs. 782.19 and in the case of Rs. 10,000
bracket Rs. 940°00, It cannot, there-
fore, be said that the changes have not
benefited the ‘take-home-pay’ for these
people, an advantage which has been
denied to the upper slabs by reason
of the introduction of the ‘Annuity
Deposit Scheme’.

Quite a number of other matters,
not wholly relevant to the Budget, or
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even for that matter within the pur-
view of Central Government, have
been mentioned by hon. Members. I
have no doubt the appropriate Minis-
tries have taken note of such points
as affect them and I am sure the House
does not expect me to go into those
matters here, These poinis will be
brought up again during the conside-
ration of the Finance Bil] and also
at the time the Demands for several
Ministrics are taken up. I can assure
the House that Government will take
note of whatever js being said and
furnish replies if it is within their
competence to do so.

As 1 said at the outset, several hon.
Members have criticised the Budget,
some negatively, some positively, each
one from his own angle. Many have
high-lighted some of the features of
this Budget and to all of them I am
grateful for having thrown some light
on the Budget positively or negative-
ly. 1do not claim, and I did not claim
in my Budget Speech, that this is a
perfect budget. But I do claim
and fairly emphatically that this is a
budget which has taken into account
the defects in the fiscal structure and
has iried to remedy them with a view
to make the economy move forward
smoothly. Whatever may be the ulti-
mate politico-economic structure of
the country and our own desires in
that matter, in fact no sector of the
economy can move forward unless
there is a constant look at the hurdles
in the way of progress and the changes
that are takimg place in the infra
structure of the economy from time to
time which not merely produce distor-
tions in it, but also in the process
create road-blocks. Critics speak
rather lightly of the carrot and stick
to the donkey. I am afraid, Sir, T have
too much respect for the people of this
country to think they will be goaded
to run forward to get at a receding
carrot, or permit the stick being used.
I had no intention of doing either of
these things in presenting this Budget.
The defects in the economiec structure
which inhibit progress are genela]l!
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known. They are defects that arise all
the time by the changes that take place
in the human society in our march
to progress. Since primordial inter-
ests of man always remain, the ten-
dency in society to be acquisitive is
known and even when one tries to get
them away from this tendency, they
are bound to revert to it again, and
that is why in any country, much more
in a democratic one, Government have
to be all the time at the helin to move
the ship away from the shoals and the
rocks in the way of progress.

Sir, the goal that we have set for
ourselves is clear. We shall march
towards a free society in which free-
dom from fear, economic, political and
personal, shall be assured and things
that come in their way from time to
time, in the way of such conditions
coming into being, would be ruthlessly
pushed out. That is the perspective
that we have set ourselves, call it by
whatever name you like, democratic
socialism or mere socialism or
any form of it. The word itself
has no precise connotation. It is what
is being built round it that indicates
how far that socialism is the one that
would benefit people in a free society.
In any civilised country in the field
of industrial and other activity big
institutions become inevitable. In a
big country which operates under a
rather complicated federal political
structure it is inevitable that the con-
cept of anything that affects people
should be big. There is no use crying
out against government monopolies.
It cannot be helped. This country can-
not be served except by a huge cen-
trally planned and directed railway
system. It would also be ineviiable
that other modes of transport will
have to be so planned in the future
and carried out. The basic needs of
the people of this country have again
to be planned in a big way with an
eye to serving the remote corners of
the country. Power is one such—I do
not mean political power. I have been
devoting some attention to the energy
surveys and every time I do so, the
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conclusion is irresistible—the central
planning and direction has to be pre-
cise and continuous and one has to
allocate the sphere of activity for ther-
. ma] power, hydro-electric power and
atomic power. What then is the ob-
ject of some hon. Members in this
House criticising Government and
governmental activities as being mono-
polistic. In fact, the monopoly to
serve people effectively is that of the
Government of the day. In dealing
with private enterprise, one recognises
that they have a place and always
shall have a place. It depends upon
how you define private enterprise.
The individual will remain an indivi-
dual and will only respond to impulses
that appeal to him as an individual.
If we strain the compulsions in regard
to directing those responses he is al-
ways aware of the opportunity he has
every five vears for indicating his dis-
pleasure. After all everything has to
be done by the individual and the
motive power behind his action is the
incentive. It is different as betwecn
different individuals, groups of them,
whether they be of an area, clacs or
age. Sir, we have to take into ac-
count al] these factors when we plan
for economic progress. And to a cer-
tain extent fiscal policy being a hand-
maid for economic progress has also
to take account of all these factors. I
claim no credit for having introduced
rather severe—] do admit they may
be, in part severe—measures in order
to do away with inequality in wealth
and power. Such an act is basic for
the sustenance of democracy anfi to
give a positive content to a socialist
economy. And it is a continuous act,
continuous because we allow, to a
large extent, within a limited sphere,
the individual freedom, and that free-
dom will, always having in mind
human nature, go towards concentrat-
ing in his hands the good things of
life. I, therefore, want the hon. Mem-
bers to view the Budget from the
glimpse of the perspective that ) it
gives. If in the process of working
out the various measures we make
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think it cannot be denied that the bud-
get takes us a further step on the
road to progress, even though I, as a
person who presents it to the House,
have to say it.

Shri H. N. Mukerjee (Calcutta-Cen-
tral): The Finance Minister has told
us that even if he reduced some excise
imposition the middlemen would mop
up the advantage. The Government
has given an assurance to this House,
at the time when Parliament authoris-
ed the emergency, that the price line
would be held. In that case, do I
take it that that was just a stupen-
dous bluff, and Government has no
apparatus to hold the price line? If
the Finance Minister contends that
the imposition reduced would be
mopped up by way of advantage by
the middlemen, has Government an
answer to it?

Shri Ranga: My question is on the
same point. He said that the consumer
would not be able to get any benefit
if, for instance, the duty on kerosene
oil is reduced. In fact, the prices of
kerosene oil have gone up to the tune
of the duty that was made last year
and a little higher also. Would it not
be possible for the Government to
expect the consumers to get a reduc-
tion in the prices if by any chance he
makes up his mind to reduce the duty
on kerosene oil.

Shri T. T. KrishnamacHari: The hon.
Member has given the case away
when he says that the prices have
gone up to the extent of the duty and
a little higher.

Shri Ranga; That does not mean it
will not come down if he reduces the
duty.

Shri Nath Pal: On listening to the
Finance Minister one felt that he
almost pleaded that the Government
is helpless to do anything with regard
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10 the price line. One got the impres-
sion—perhaps he did not mean it—
that this can be justified. That is one
thing, if the imprssion is correct. My
second specific question is, now that
he has discontinued the CDS, whether
he is thinking of refunding the money
which was collected under a scheme
which he himself has found obnoxious?

Shri T. T. Krishnamachari: The
amount of money that will have to be
refunded would be such as will have
an inflationary effect and it will go
into the shopkeepers’ hands. We will
have other modes of making them
feel that the money is in their hands.

Shri S, M. Banerjee (Kanpur):
People will get back the money al-
ready deposited under the CDS after
five years. Also, before 31st March,
1964, all those who have not deposited
will have to deposit the amount even
by borrowing. I would like to know
from the Finance Minister, when he
has withdrawn the CDS retrospec-
tively, why this amount is to be
deposited now?

Shri T. T. Krishnamachari: 1 have
not withdrawn it retrospectively ex-
cept in marginal cases.

Shri Nath Pai: He did not say any-
thing to allay the fears about the
price line, We expect something more
positive than merely saying that if
they do this the middlemen wil] bene-
fit. It is no use being rhetoric, which
he can do very well and asking me
what I would suggest. | will suggest
when I am sitting there. Now it is
his responsibility to hold the price
line. May I know what he is doing
about it?

Shri T. T. Krishnamachari: There
is a story in my part of the country.
A man heard the story of Ramayana
all night and asked a question: “What
is the relationship between Rama and
Sita?”" I have given a speech and I
have told him the difficulties. Certain
things have been mentioned in it. I
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have also said what the Government
are doing. Now he wants to know
what the Government are doing about
it,

TTo TR FANET AMgan (Fearaz):
g7 A 918 gAT T WEH & SAr
1 @91 7 & A1 AL fgaa & arw W H
Yo—yY W@ oI, Afda fEdr o
feama & qo-qy w¥a TH@T FAAT @
ST T & F g F fo A 7 g
FAA & fou gRAWTE g1 AFAT g ar
AT fae w4t 3 1T 9T FF g0
fF a9F 29 F F 90, 20 4T Yo FqT
TGr 3WY, 94T, A9 &4, BE W,
T FT ITET AT R 7 qF F ga
T WEAr @9 F7 qT FAT g Al
S ¥ faur Wi d1g 797 g, Gt swHEAr
A fma & 20, YW TET wTAT
o fFaT o faAmE § 9o, Y WA
T 90T & | I F AL § AWAT
fae =1 4 "9, H9T 9 949§ |

Mr, Speaker: He feels that much

economy can be effected in the admi-
nistration and in other places.

o TR FARGT Wifgat - w7
T HERA, 99 g F A —
TR H/IT FUSAfA qAT &

Shri T, T. Krishnamachari: The
only type of people who could prob-
ably submit themselves to that kind
of regimentation happen to be people
in the Congress Party; nobody else
would.

st wRTE EE (FrTEE)
g IOC g7 A4 97 )

FMo T AAET M@ : 741 a1
g ot T s ?

IR ARG WA Aeer
qee faar & | 99 9T AV F77 fafres
HIET FT FH g |



